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The Learned Representatives of both the sides are present.

In C.A. No. 91/2014, since Respondent No. 6 has been given Waiver, not to be
impleaded, therefore, C.A. filed by R.6 has become redundant.

This C.A. No. 91/2014 to be treated as disposed of.

Adjourned to 30.06.2017 for hearing. Sd-

M.K. Shrawat
Dated: 18.04.2017 Member (Judicial)


Lenovo
Typewritten Text
Sd/-




